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FORIvI NO. 	4 

(See Rule 42) 
41n The Cenrj Admjjstratjve Tribunal 

;: GuwahatI Elench Guwahati 

No. 	
/2oo2 

APPlcánt(s) 

Respndent(s) 	E'Lt 

• Advo6ate for 	Pp1icant(3) H 

Advoate for Respondent(s) cc/sc- 

Notes bf the Regisry 
j 	Date 	- -- Order of the Tribunal - 	- - 

1.1.2002 	List again after seven days. 

n theme an time, Mr .A .I( .Chaudhury, 

iearned Add 1.C.G.S.C. for the respor 

79 ç5b t dents shall obtn necessary instru- 
A  r, 	 , , I 4Ja LcU . ...I. (..Sd wi- C 	 the matter. 

Dy, 	gis:rar List on 12.2.2002 for admissicn  
: 

member 	 Vice-chairman 
bb 

eard Mr. A.Ahmed, 	learned7  
COunse1 P 	the applicant and a10 

. A•KCh 	dhury, 	learned Ad 
,C.G.S..fo 	the resPondent/ 

By thi 	applicati 	the 
- applicant has 	ssajl 	the contjnuanc 

:of the deaprtm 	1 proceeding 

* 'initiated on 	• 0.2000 pertajjg 
to an event 	hat 	ok place in 

,ay0 9 98. 	t has be n stated by the - - respond 	ts that the p rceeding is 
ajms 	complete? and the department 
is 	ejtjng for the report 	f the 

quiry Officer. Mr. A..Ch udhury, 

Fi 



ANt 

lrned Addl. C,G.S.Co for te 

resbOents stated that the enJiry 

was comete 	mont,h and 

camptint\utborjty is. eage. 

ing tbe nqr rpórt. Th corpetent 
authority 1 shal adt 

Consider.. g al± th aspects 

of the matter, ware o the opinion 

that the enquiry p c ading needs 

to be concluded at 	earliest, 

Since the proceedi: g i almost 

complete 	we di ect the respondents 

to complete th exercise w thin six 

weeks from t day. If the appicant 

is aqgriev 	b the decision a the 

authorit he may approach the 

Ttibun 	11 so advised. 

The application stands disps 

of. No order as to costs. 

• ..• 	 Chan 

12,2.02 	Heard Mr. A.Ahmed learned counsel 

for the applicant and also M r. A.K.Choudh-

urj, learned Addi. C.G.S.C. for the 

respondents. 

I,  

T/ 

By this application the applicant 

has assailed the continuance of the depar-

tmental proceeding initiated on 25.10.2000 

pertainin to an event that took place in 

May,1998. It has been stated by the respo 

dents that the proceeding is almost 

complete and the department is waiting for 

the report of the inquiry Ufficer. Mr. A. 

K.Choudhury, learned Adul. C.G.S.C. for 

the respondents Statao that the enquiry 

was completed in the last month and the 

competent authority is eagerly expecting 

the enquiry report. The competent author- - 

ity shall act with all promptitude on 

receipience of the report. 

Con td/- 

IK 



Ncte1 of the Registry 	Date 

.12,2.02 
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Order of the Tribunal 

Considering 011 the aspects 

of the matter, we are of the opinion 

that the enquiry proceeding needs 

to be concluded at the earliest. 

Since the proceeding is almost 

complete, we direct the respondents 

to complete the exercise wjthi, six 

weeks from today. If the applicant 

is aggrieved by the decision or the 

authority he may approach the 

Tribunal if so advised. 	-- 

The application stands 

disposed of. No order as to costs. 

.1 
	 mb 
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Vice.'Chairman 
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Gaolihiyi Bene,. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GLJWAHAII BENCH, (3UtLJAHATI 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1985 ) 

	

ORIGINAL APPLICATION NO.2 	OF 22. 

Sri. Smbhu Ram Mazumder 

-. Applicant... 

-Versus- 

Union of India & Others 

- Respondnts 

I N 0 E X 

Si. No 	Farticulars 	 Fqe No.. 

1 	Application 	 1 to 14 

2, 	Verification  

30 	 Annexure-A  
Annexure-B 	 - 

Annex u re -C  
6.. 	Annex u re- 0 	- - 	( 	ç 
7, 	Annexure-E 	- 

8.. 	Annex u re-F 

9. 	Anne u re-G 	- 

10 	Annex u re-H 	 z-- 

- 

vocate.. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GAUHATI. 

+ 

I,.  

c 

(AN APPLICATION UNDER SECTION 19 OF - THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT. 198.) 

ORIGINAL AFFLICATION NO. 	OF 202. 

B E I W E E N 

Sri. Sambhu Ram Mazumder- , 

Postal Assistant, 

G.P.O 	Guwahati, 

P. 00--Guwahati--1 

Applicant. 

- AND- 

1] 	Union Of India q  

represented by the Secretary 

to the Government of Jndia, 

Ministry of Communiction 

New Delhi0 

21 	The Chif Post Master Genera]. 

Assam Circle Guwahati, 

F 0, -Guwahatj-781 Qi - 

3] 	The Senior Superintendent of 	Past 

Guwahati 	 Divisionç 

Guwahati-1, 



- 
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41 	The Superintendent of Postal Store 

Depot F,O.-Bamunimaidam 

Guwahati-21 

- Respondents. 

DETAILS OF THE APPLICATION: 

1 , 	* 	PARTICULARS OF THE ORDER AGAINST WHICH 

THE APPLICATION IS MADE 

The instant application is not directed 

against any particular Office order but praying 

before this Hon'ble Tribunal for a direction to 

the Repodents for early completion of 

Departmental inquiry under Rule 14 of the Cefltral 

Civil Services (Classification Control and 

Appeal) Rules 195 against the applicant's case 

vide No SD/Vig-1/98--99 dated 25-1-2000 and also 

Office 	Memo Na. 	SD/Rule-14/2000-01 	dated 	29-11-- 

2000 initiated by the Respondent Na. 4. 

JURISDICTION OF THE TRIEUNAL 

The applicant declares that the subject 

matter of the instant application is within the 

jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The applicant further declares that the 

application is within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunal.Act 198. 



	

* 	

c6 

4, 	FACTS OF THE CASE 

Facts of the case in brief are given 

below: 

4.13 	That your humble applicant is citizen of 

India and as such he is entitled to all the 

rights and privileqes and protection granted by 

the Constitution of India. 

4.2 	That your applicant begs to state that 

he Joined in Postal Deprtment in 1965. He is 

working very sincerely and honestly with utmost 

satisfaction to the authority concerned. He is 

going to he retired or superarnuation from the 

Postal Department in the month of August 2002. 

4,33 	That your applicant is now working as 

Postal Assistant Guwahti e,,p,o.. 3uwahat.i. 

Eariier your applicant was Postal Assistant in 

the Office of the Superintendent of Postal Store 

DCpOt q  Guwahati-21. While he was working as 

Postal Assistant at Postal Store Depot. he was 

asked to look after as Assistant Manager (P.S.D.) 

from 19-5--1998 to 29*051998  during the leave of 

Sri Jiwan Chandra Das 5  Regular Assistant M anager* 

Postal Store Depot in addition to his own duty. 

Sri Jiwan Chandra Das or the Respondent did not 

give him any opportuni.ty, instruction or order to 

verify the stock of the store with the Stock 

register. In this regard he had written a letter 

tothe Respondent about his inability to operate 

H 
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the Bodown of the postal deRot as look after 

Assistant Manager. But the. authority reJeted his 

prayer. 

4.4 	That your applicant begs to state that 

the Office of the Respondent No. 4, has issued a 

letter No. SDIV1g-I/98-99 d a t e d 25-10-2000 about 

alleged discrepancy in the stock of printing 

paper of size 43 X 69 Cm, and he was given 

opp'brtunity to submit representation in support 

of his defense if any . within 10 (ten) days after 

receive of the said letter. ThE applicant 

suhmittd the representation in this regard and 

totally denied the charges brought against him, 

The Respondent No 4 issued anotjher Office 

Memorandum with article of charges under Rule 14 

of the Central Civil Services (Classification. 

Control 	and 	ppeai) 	vide O,M, 	No, 	SD/Rule-14/ 

2000-01 dated 29-11-2000. 

Anne,XUre-A is the photocopy of 	letter 

No. SD/Vig-l/98-99 dated 25-10-2000. 

Annexure-B is the photocopy of Office 

Memorandum No. SD/Rule -14/2000-01 dated 

29-11-2000 alonqwith article of charges 

brought against the applicant. 

4.5 	That your applicant begs to state that 

	

Sri Jiwan Chandra Das 	the Assistant Manager, 

Postal 	Store 	Depot, 	Guwaha.ti-21 	was 	charge 

sheeted vide Memo, No. SD/Vig-1/9E3-99 dated 09- 



\ 
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01-2001 	in 	the 	same vigilance 	case 	and 	was 

ordered by one Sri A C Das 	Superintendeht of 

Postal 	Store 	Depot, 	GLwJahat.i 	to 	recover 	Rs 

1000/_o only from Jian Chandra Das Assistant 

Manage, FS0D0, GLwahat.i-21 from his pay from th 

month of JanLtary, 2001 on installment at Rs0 

2000/-- per month. It may be stated that during 

the leave of Sri Jiwan Chandr-a Das Assistant 

Manager, 	FSODO 	Guwahati 	your applicant worked 

as Look After 	Assistant Manager From the period 

19-05-1998 to 28-05--1998. 

Annexure-C is the photocopy of Memo No0 

SD/Vig-i /9E3-99 dated 09-01-2001. 

4 	 That 	the 	applicant 	begs 	to 	state that 

Sri 	5 	Dey 	Purkayastha 	was 	appointed 	as 	Inquiry 

Officer 	under 	Departmental 	Inquiry 	Rule 	14 	of CCS 

(CCA) 	Rules .1965 	against 	your 	applicant. 	The said 

Inquiry 	Officer 	informed 	your 	applicant vide 

letter. 	Inqury-14/1/2001 	dated 	21-05-2001 that 

preliminary 	inquiry 	against 	the 	vigilance Case 

will 	be 	held 	on 	29-05-2001 	in 	the 	Office of 

Superintendet, 	Postal 	Store 	Depot.. 	'6uwhati at. 

10000 	A.M. 	Your' 	applicant 	was 	asked 	to 	attend the 

proceeding 	ei-ther 	alone 	or 	accompanied 	by 	Dferse 

Assistant 	on 	the. 	appointed 	date, 	time 	and 	•p1ce 

failing 	which 	the 	proceedings 	shall 	he 	held ax- 

parte0 	The 	Proceedings 	of 	preliminary 	inquiry was 

held on 29-05-2001 in presence of your applicant0 

i 



F 

- 

(innexure-D 	is 	the• photocopy of 	letter 

No Inquiry-14/1/2001 dated 215--2001 

nnexureE 	is 	thE?' 	photocopy 	of 

preliminary hearing dated 29-05--201 

4..7 	The. applicant begs to state that he made 

request to the Inquiry Officer to supply some 

important documents vide his letter dated 0406-

2001 but the inquiry Officer rejected it vide his 

letter Na Inquiry-14/1/2001. dated 10-07-2001 on 

the 	ground 	that 	it 	is 	irrelevant 	with 	the 

Inqt.iry. The Inquiry Officer vide his another 

letter on the same date fixed the next hearing of 

the case on 19-"07-2001 and 2007--2001 

nnexure-F & (3 are the photocopies of 

letters No.. 	Inquiry-14/1/2001 	dated 	10- 

07- 2001 	 - 

48 	That your applicant begs to state that 

regular hearing of the case was held on 19-07--

2001 and 20-08-2001 and your 

applicant also submitted his defence statements 

on 30-10-2001 but till today the Respondents have 

not completed the Vigilance and Departmental 

Inquiry relating to 'the matter of 1998. 

Annexure-H is the photocopy of Defence 

statement submitted by the applicant an 

30-10-2001 
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49 	That your applicant begs to state that 

he apprehends that the Respondents with a motive 

behind illegally tried to victimize the applicant 

by way of disciplinary proceedings to hide the 

face of their interested persons and hence they 

have delayed the matter by riot coming to a 

conclusion of the Departmental Proceedinqs 

4.10 	That your applicant begs to state that 

he is going to be retired on superannuation in 

the Month of August, 2002. As such, it is 

necessary for the Respondents to complete entire 

Departmental proceedings against the applicant as 

early as possible. Otherwise, his pensionary 

benefits will be held up and he will face acute 

financial hardships. Hence., he is compelled to 

approach this Honhle Tribunal to interfere in 

this matter with a direction to the Respondents 

to complete the entire proceedings within a time 

limit as this Honble Tribunal Deem Fit and 

Proper, 

4..11 	That 	your 	applicant 	submits 	that 	the 

action of the Respondents is mala fide, illeqal 4  

arbitrary and whimsical and also with a motive 

behind. 

4,12 	That 	your 	applicant 	submits 	that 	the 

Respondents have resorted the colourable exercise 

of poer to deprive the applicant from getting 

timely pensionary benefits etc.. 
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4.13 	That 	the 	applicant 	submits 	that 	the 
Respondents 	deliberately 	done 	serious 0  injustic 

by giving mental trouble to the applicant by not 

completing the Proceedings within time. 

414 	That this application is made boña fid 

And for the ends of justice. 

	

5, 	GROUNDS FOR RELIEF tiITH LEGAL.. PROViSION 

	

51 	For that q  on the reasons and facts which 

are narrated above 	the action of the 

respondpnts q  is prima facie illegal and 

without jLtrisdictjori, 
4 

	

52 	Forttiat 	the 	Responcler)th 	are 	taking 
advantage of 	latory 	tactic 	to give 
mental 	and 	financji 	pressure 	to 	the 
applicant. 	As 	such, 	actions 	of 	the 

	

'Respondents 	are 	arbitrary, 	mala 	fide, 

illegal and also with a motive behind, 

	

53 	For that, the actions of the Respondents 

are not maintainable in law as well as 

in facts. 

	

54 	For that, in any view of the matter the 

action 	of 	the 	respondents 	are 	not 

sustainable in the eye of la. 



.1 

The 	applicants 	crave 	leave 	of 	this 

Hc:n le Tribunal to advance further 

grounds at the time of hearing of this 

instant application. 

6, 	DETAILS OF REMEDIES EXHAUSTED: 

That 	there 	is 	no 	other 	alternative 	and 

eff.cacious remedy available to the applicants 

e>cept invoking the jurisdiction of this Hon 2 hie 

Tribunal under Section 19 of the Administrative 

Tribunal Act 198 

7 	 MATTERS NOLPREVIOIJSLY FILED OR 

PENDING IN ANY OTHER COURT: 

That 	the 	applicant 	further declares 	that 

he 	has not 	filed 	any 	application q  writ petition 

or 	suit in 	respect 	of 	the 	subject matter of 	the 

instant application 	before 	any other Court 5  

authority'q 	nor 	any 	such 	application, writ 

petition or suit, is pending before any of theme 

- 	RELIEF SOUGHT FOR: 

Under the 	facts. and circumstances stated 

above 	the applicants most respectfufly prayed 

that 	your Lordships, may 	be pleased 	to pleased 

to 	dispose of 	the matter at 	the 	admission 

stage by directing the Respondents: 

L 

.5 
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8.1 to complete te Departmental Proceedings as 

early as possible or this Hon'bie Tribunal 

may be, pleased to direct the Respondents to 

-Fi> a time for completion of the Departmental 

proceedings arising out of Vigilance Case No 

SD/Viq-•1/98--99 datd 25-1--200 and also 
• 	 arising out of Office Memorandum No 	SD/Rule-.. 

14/2000-01 	dated 	29-11--20 	aainst 	the 
• 	 applicant, 

82 to grant such further or other relief or 

reliefs 	to 	which 	the 	applicant 	may 	be 
entitled 	having 	regard 	to 	the 	facts 	and 

circumstances of the case. 

8,3 	Grant the Cost of this application to 

the applicant, 

9 	 INTERIM ORDER PRAYED FOR 

At this stage no interim order is prayed 

for but if the Honbie Tribunal may deem 

fit and proper may pass any interim 

order or orders, 

:LøJ 	Application Is Filed Through 

Advocate, 

L' 
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113 	Particulars of I.PO. 

I.P.O. NO. 

Date Of Issue 

Issued f rorn  
y a bi. e at 

123 	LIST OF ENCLOSURES: 

As stated above, 

-- Verification, 

16 

/ 
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- 

VERIFICATION 

I 	Sri Sambhu Ram Mazurnder q  Postal Assistant 

€3P.O, Ouwhati, FO"uihati-1 q  the applicant 

of I  the instant case do hereby solemnly verify 

that the statements made in paragraphs 

	

( 	 are 	true 	to 	my 	knowledge, 

those made in paragraphs 
 

are being matters of 	records 

are true to information derived therefrom which I 

believe to be true and those made in paragraph 5 

are true to my legal advice and rest are my 

humble submissions before this Honbie Tribunal 

have not suppressed any material facts 

And I sign this verification todey on 

	

this the 	day ofjO27 at Guwahati, 

9 (4 irant ' 
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Deparunent of Poas, iwjla 

- 

Office of th up1t. Postal StorDrt '3i 	1(2I 

ri 	Rrrn Mazumdar. 
P.k 010 the 3updL ?osLa1 
Store Depot Guwahati. 

9/9899 
	

DaedatCiiwahati the 25-102000. 

- Awl 4rpeny in the sloci: of 
t- rirviLifig 	43x69 cms. 

It is obteryedthad 	theericdef leave of SriJiwCh 
Dan, AiStSLL Manager, Postal Stoj ,e pot, during the prid from I -O5- to Z8-0598, you 
were ordered to look after the works ofMstt. Manaaer, PotaI &ore DepôtII is found the as per 
the order, you looked after the duties of the Att M,er ±rn the abe said pcdo&cin 
the Asstt. Manager, it was necessary onyourpa-- to take >ver the anicles of stock after carefully 
checking them with the stock registeras the storkt were tivr the dare of Jiwan C'h, Das 
arUerjut before you.In your writn tanir dt. Z-- 	in before the then LP.0.(U), it 

has been stated by you that neither you see the stock nor Ue stock was oven to you. It was 
necessary (in your part to take over the stxk correctJy or to rexce dicrepency if 2ny under Rule 
r76CP&TManua1 3rd diiioit(2zidrepriit). Failiugt., Lkeovetthestocko[tjc1es careluly 
checking them with the stock retister thiie you took 07er the works of Mstt manager, it is 
alleged that you didnot cbried th sprit of th 	e 7E 	aic.ncd thoc. 

Whifr emimap, Ohe R 	fKev maintained in the P31)! 
Guvhati 'u wer found to have taken over thE iey of Paper God 	on 20-O5-8 and 21-05- 
98,The stock Register ot Printing Paper re1Ledd tM on 20.5.98 you in the capacity of Asstt. 

c Manager issued papers of size 43X69 crn forprfritiginRio 	PrbtingMathine and on 
2 	 iuued pa iizi ';3 	o/SGiijaii Plinlin4 Preni Guwahati-5 
for printing of one lakh Est-36 vide ordo. S'1PIT 	/fl-98 dtd 15.5.98. Again on 

• •., 21.5.98 you have issued paper of size 9X86 crr to M G4ali PiesaGuwahati-5 
for printing of 2000 boos of 3-37 vide order o. ILPiTi&-O2J979 &d I 5.S,8 and on 
thsameordryouhaiie tssuP1Covrof5tze56X7 1 cmonthdayie21 598 Againon 
215 Pre.A perofsize43X69cm 
,for printhig of 100 pads of 4Presthption Slip vie order I4SDITender.O7J9g dt' 
14/15 5 Q8, paper of size 563&l criis for printi6g ef oo WhCon-67 ',de order No SD!LP/ 
Teder-02/91..98 dtd 14/1 5-05-98 and paptr ofia 56X91cn for *inIiug of one lakh Daily 
Bag Balance Renort vide order No SDfLP/Tenkr.OV97.9g dId 150598 

Manager 
ith&custodian of Printing Papen Pe a1s t 	inporsWCOWofo& of 
and fil1y responaibk for accoi.itabllity, a 	fecea n a'ock ôfper. 

\. 	. 	 After rev-=;ti on of Aty by sri Th. Ch. Dat, A 	Mager. 
it wasepoited I.e &ipdL P3D/Gwthti ot 256.9 	i dicripticy ii the BLock of 
paperAccordinly inquiry was instituted and soctaof 1 I6Persg and 9l sheets of 
printing paper of the cize 42X69 cr 	thith T cCc of Il . Re 	91 thcetc of 
the paper of 43X69 ems comes io 	2,332.S 1.a1Thi5 per ier according the enuy 
in the rernRrks column of page No.205 of th 	Rtr 

i; 

	

........................' 	,L. 	i ................ ••ca 	. 	. 	c. 	' 



prit of nal eL contirxcd urdrRu1e 26 of PLT'zJ VOL fl3d eLLor (2rdreprin1) and 
failure to follow contents of Works oistthution IfierRo corzea towdrtls the icas of 
oaperc worth of Rs 32 18 2, while wo*ing s At Mtr PSD!Guwhati, which 

ci Wave Onduct and Which 	G 	 1t 

Hower befo—e h 	rd to uh action you re 
given an uppertlililty to aubmit repiesntattoii in sxt of yt dftie if fmy within 10 
days of receipt of this letter failinwhach it wllbe v~----Pxned that 	have no reDresentcitjrn 
to rnke and action as deemed fit will b. initid,.................... - 

bas 
Pa1 toreDpot 

1 02 

I 
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DEP4ETTOPPOSi:LYDL4 
OFFICE OF TilE WPJJT. PUS ZIL STORES IJEPOT 

r7r4rIAn:fo2I 

	

I 	RLd4420.OL 

Dated at Cihati the 29-11-2000. 

MEMORANDUM 
The undersigned proaoses to hola an intpu ry agarnst Shrz Sambnu Rain Majumdar 

MIPSD/GHurider Ruk 14 Qfthe trQvit nc(C fficiton,  Gjitro1 andADpeal) 
Rules, 1965. The substance çf'the imputations qfn  onduct or  niisbehaviour in respect of 
which the inquiry is proposed to be heW is set out in The enclosed statement ofarticles of 
charc4'1niwxurc 1). A amtemcnt ofthc in 	ticn. Qfcondct ormithehaviour in sipport 
of each article of'chare t s' e'w1opct' 4nnex , rp II) A u.r ot 4ocwn'nt by winch and a list of 
witnés by wiio,ii, te a,•tki 	w pivpo to be 	 tiiedt also enclosed 
(Annxurcsii! and.7 17), 

hn 'Sambhu Ram Miumdar is directed ro submit mi thin 10 days of the receipt of 
this Méthorwdum a written staer ), PIS4 Utj%:f 1tW O dako :o state whether he desires to 

• 	beheard.inperson. 
He is informed  that an inquiry will be held only in respect ofthose articles of • 	chargc.s'as are not admitted. Be thod, thefOre, 	kally admit or deny each article of 

charge. 
Sun SamMu Ram Maftmc1ar jfrt infirniid That if he does not subndt his 

written statement ofdefence on or befr"e the datepeafkd inpam 2 èove or does not appear 
in person Wore the iriquinng authort' or otherwtse i ~i k or reflises to com,,iy with the provisions 
of Rule 14 of the CC (CCA) Rules, 1965, or the or 	ireaions is-.eZ in pursuance of the 
said rule, the inquiring authority may hold tM' ini7 a goOmsthim tparte. 

4ttention qfSliri &imbhu Ram Mafwndar is invited to We 20 of the Central 
Qvil Services (Q,nduct) Rulcs J%40 	 on.. roxntservant shall briiigor attempt 
to brine any political or outside jntjujence to bear upon any zupenorauthority tofirther his interest 
ill respect ofmattrspeththiiieg to hig dkt wdtr Ve Giwmunt. ifaay representation is 
received on his beha,rom anothe.!persoi in respect fany nner dealt th in these proceedings 
it will bepresunwdthatFnr &wibhu RarnM rurndariscnreofsuch a representation and that 
it has been made at lis instance and action ill be taken against him for i'iolation of Ride 20 of the 
CCS ( Conduct) Rules, JPt5d, • 

The receipt of the Memorandum may be acknowkdc-d, 	\ 

1 : 	 • • 	 • 	 • 	 ' 	 • 	 • 	

• 	 erintcndent 

	

• Suiri Eñibhu Ram Majw'ndar • 	 • 

• 	• P.A,'?ostai &ores Depot, 	• 	 • 	 • 

Guwahall. 781021. 	• 

L 	
• 

... . . 
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I jaiiw; PAl ?os111 iur' 
Lcpot, Gu wahti. 7?! O'21 

I That te aid 	wthu !am 1farOdaP,PAPOMI Store 
while finctioning asAsstt, Manage, Posra,t &o, Evor, (Jnwahati-21 during the period from IJ 	l9.05-98 to 29-548 (F/i'v9 failed to take owr'he amde oftockqflercarejüj1y checLv2g them th the Stock register., while remmg duty o 1).O5.9 isAgsit. mnager, Postal Store 
Depot, as was rquired under Rule 276of&Tma,wai VoiJi 3dediflon (2nd repthit), which 
rcJted dicrcpcncf In stock of pmtng pr aid thcrthy failcd to maintain devotion to 
duty and acted as such which was wibetoming qta (xwt Sen'ant in contravention of Rule 3 (J,)(i)kmd 3(3) (4i) CC"sj 	J%4 

biukI1 

That drutg the a! 	w ilefucUo,d, in the q)osWd 
office, the said Fri &nthbz Ram jwnda', wg the ctothcj' ofprnung Papers failed to e.rceve his aut as entrasre as ner memo oj a 'iawn oj mvrkY and contributed towards ios of Th rear, 191 heet' ofpaperofze 4369 rd dofP&32383 29 from hs custody a' t.wsfrn1d to rniiptp devopoi to dt' a'1 ict &  'w u,bgrominp ofa Govt Servant in contravention of Ride .3i'I)(h) ani 3il)(uj of CGS(Co'iaucr) Rules 1964.  

- 	- 

__ 

That 	 M 	ez:or mo PA 	ordered to look after th vr/'s of the ils'tt.. li1anaerrn addthon to hizzhareqf worJdunng the !eav vacancy ofSri J. C. Dci, Actord1igty 
-, tuu&hu Ra Maarnar loc&d afler the rk oJ'Ass:t 

Mai'ae' durn' t'eperiodfrovp 195 9to 29J 9'(! 	U"der Rue 276ofP&TMwival Vol 11, ira eattion (2na rePrint), it was necessary on 	izrtoff2j Ma,umdar to ta*e over tne articles of stock after carjiily checkfng (Item tIt the (d- iegister while resuming dutyaiAsstt. rnenuigr I C)  5 C)R ac tht' stoci -s wç'rç 'rd'r 'ke r)we Qf.,Swjf *v 	Li Azs'tt. Manager 
during lheperzoa prior toproceedmg otz ieaa &is the said Sri Ma,urndar did not do so 
Subscqucntiy, Sm Ds Rcurr.tngfrav k; vadc 	to the d:scrcpcncy in stoci' of pnr to Sun kiI)'(;uwhah /nrrtrv ;tvt 	thi'r mrre xbortapr oil 16 Rca'n w1 191 sheeI6 ufprliilui ppt' Vri, 	 114 lit 

7h14 tht &Wid Siri Mu,w'ar fcthiug to observ- ii',e spirit of rules co,i-ai,od wldQr Ru)' 76 ofP&TMaa; l'oi, Ii ?rd Qd;flonpnd r-pr,i/) conf ributcd/opds 



1 	 - 
I 

ci 
7dISCJpJ2Ci iii ck ojpapr whi! 	iug s 	frgr J'D/G 	1;z. Thus it is a/1eed that the 5aid ' rj Smhhu Ra 	 to 	devotioa to duty a'id acted as 

Zy 

• 	/ 	ch which was unoecoining ofa 	 uz comzy, of RJ416 3()(I) and 31J)jf) of 
df • - / 	CScontht,) Rules, J64 

• / 	 4Articic-JJ 

/
/ 	 That the said 	zthh Ra M 	while rkng as - 	 ARLManappppo a/ 	 qurndar, 

IQfC not. (u21 
p Cx1 w,o11 2O-5-9 	 found to hav tk e aen over the keys o the pa 	 aid 2-O59 oc~ Risr 	

f 
 of rfict& That on 2O-5-9 S7iri j 	Majurndarjn the cap acity ofA 	

43X69 cmforpmui,g in Risogravh Pnming Mach,n and on 2L3. 98. Th 
Mwnda,r iedpaper ofsize 43X69cms to M/ G?ta;/alj Pnntiig Prs Cuwak 	;tirig (one 140 &t.36 vide order 1 dtd ii. 5.P 4gm o' 2J5. 9 S'j Maju,7Pd ised paper ofsize 69X& cm: to 1S Gtan,ajj P?1nflng Press Guhan4 for printing o12000 books of&3 7 vide arc/cr Na, SD/LP/Tcndc,Q2I97 9 dtc/ 15.5, 9 	oz the an'g order Sr7 Majwn cn dar ised Cover ofze 	1 1 	on that day & 15 	on 215 9& n Mwuna, t:ed to M 1  GlianjaJi Phnting Pi 	Gu 

i,ii5 pap, ifsize 43169 neforprjnhj?i (ic,Vq.iad: of • 	Prescr/p 	;S?p vide 
cnthr Onninig ofone taii00rro7 woe order 

' iJIL&7ener.4J2,y7 dtd 141I5O5-98 and paper ,f 	 ofon ki Lily Bag Batance 1eport v/dc ord No er 	. • 	 • 	 • 	 dtL 155jz. 

• 	 • 	 • • 

	 Though the id& Map 	t y pp!ied papers f m the :tock no di:crIpany was reporteg! on t&ea 	ad 	zSz iez thsequently, discrzoencjes In stock of pap cr 	
j 	Dsiist manager • 	after retu rnip from leave On Jcejvp olme roq 	 lnoujry s inst/tided and s(ior!g (116 Reiam wW 191 	
439ç v.establjs/ij The cost fJJ6 Reams 191 	

' R: 
• 	

Reai 

• 	 perM QJgnQ of Work, Ast. Mana2er is the ctodian of T1nt/iig Ipers. 1k 1: also to main inprop r 	ofsroch ofpapers aJ fully jh r accountq1iijy hrtIprrpy5 IP sp'2. 	' 

SiMU Rai Maf 	to exercig' duty (iS e'itrugfed as per Memo qfdistri0 qfwo,* con!rthuted tonrj the ios of papers xrth of i?z.32, 383.29, 
• • 

	 while wci*ing asAstt. mgcr 	
ftljc/ that the dITj &zirbhu Ram to main tam dPvohorr to diTh and att as trii whic/ s rnbeconh,ng of a Govt 

• • • 	 • Srvajj; in C nive,jj fRuk $fl)() cnJ 3(1) 1W) (CC(Cjj) u1s, 1964. 

Liii 	by whi/h ih ar/ki  
(V u 	 u 	i 	uqh,u iim Majw,,Jcmr, (ha!j are prvpvsj to le 

• 	 Stock reisfcp ofpapr 	• •• 

J Register of4vs. 

\ 
/ 



, 
• 	 n9) 

/:\ 	 V 

	

' / 	4) Memo Ofdi3(jbWjo;t 	vi 

	

I , 	- 	 ncnt.. 
qfpaper fize d3x69 cm. y'iw 	, Lkis4i, Mmaer regarding disc repency 

(0)Wri#c, rcrcccntajpn dtd______ 	Ith/ Ram Majurnd PA PD/a4q (7IWritp, Statprnpnt "/n 	b/z 	iz/4apmda, PA/P3/)JOfq 	2-7-9k () Written S?atmt of&i jiwrn C 	wige, (9) W/tt, 	
ofSrj Bkupendm Mth CMudhr Acwi 

(JO) Written Statement ofSnMwj Q E4zs MiG P u/GM ara2...?8 (3]) WpjtfC,2 tmnt of Sri S€ith.n4r Kafita I4h: Gwird/ILvcJjjjO6,98. 
t 

rrmn;t 1: WTCE1 	;ar- 	
£thh i& OW 

	
r. 

1 ,Sr7 Bh-yj0 4SE)i(9 	h 
2. Sri Jiwzn Cii. Das. Assit, Rer?3jj 

	

• 	•, 4. So Mafle C. bas P4 IC irtia GPO 

	

• 	3.3i' Bhi.pdra MTh Ca7ry. cco: , , 
5. Sri 	Kciijt. ijt Gwi/F1'g 	

\ 
\ 
n;nt 

Posaj ore4 pot, mhatj  

\ 
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j this 	oj'evøp . 	2Jj2 S.4 Jhj 
Mnaer Pot 

acdon 	 1n!omdth,t 
	Ch 

	

agai hi uir 
	

I%S. A 
• 	stateme,1t of/, 	of iscond0, 	

wch t!ov.s proposed to 
he ti1 s also e.nclos& therrn Th M a 	lnaned aye 	d&yedto s 

	

poit
ii wan C/i. s on24JJde, 	

i Ji 	C 	 an Opnunity 
to thijt 	

of1 dn with in 10 days ofrecpt ofthe 
e- d 

Me,o, The chp brought ag 	j Jiyr C. Ais Yw as  under 
ihat The said & 	

C. A vhfle )t,rk aAstt.Mager 
Po$ta/ 1So 	

hall21rton leaye w ei 'Oop 2&Oo8 Adanagerbeui 2 the lnche o, me stock- o!t, 	oap 	essenaf to 
make 	

a&aJ,1 /2/ilL AccordI;i,g 	j;th. iw Afaziipj, &Jijo, 
Ireost 

PA 	Ordered to !ooh ?e t/:e wi 	
hei Mane,jj, addjtjo0 hi har of 

r/ Accoi S 
nthhu Ram 	

after the rkoj 	Mana2er 

	

the pehoa'fm 19.5.98to 295.( 	
exP'ry 	the sWa' 	s 

/ 	du ii; th ?,J0f295 9 Arja 
	WiOJ Uidr Vol. i 3Pd ed ttOp ('ed e 	is ecao tepq 

of 
to take Over the arncjes of

stock a tier care;j/y cIIechi, them with the sock RC&ip w/ijl',, dUty  01129.  5.9 aah 	zuidr ChQe 
ofS &nb Rain 

Masj wh2 iookcd cfier the d5 	Mrg drfhg the period ofle.e 
menhone(l (thove. Bt the said 	Azc diti 'rot do O.  4e, O!10 his 6W? n is 	to hvë 
tai.- OYCItJ2C key5 oft, Pczpe, Gjow, 

ozjae69fl 	
ock

77 Register of P 	
Pepe .flect th o 4. 	

in the 	ofAss 
anaer I ied Daoers ot' 	J%69 cis to M Bobby 	

and Binding HOUSC 
Gu hah.27,forpg5 book ofS'K; (ij) 

	Oer Ab.SD/ZP/7enaer 02/9793 did 5 99 J was also noticd thcj 
	

& L too• ore, the keys of 
Paper Coda on ]L . P as ner 	ore 	

have 

1Se Onjj.o' 	

L 	apCea
[wic iItJj4d I' wi1 If'5 iic 

Th 	
uJpr,,j1 jq 	hjj I/iat oj, 

vo 	-. 	' 	 - 
- CIfrIQ 	 . 	

. 	in e iasog 
• Printi, it1cbI 	fp nf//p 	

t  •°" icy th:md to havjs,1f0 A 	
Pnrni Presthrpn,, ofonC /a 
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'73pr ord-p 	
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of Work. 	
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Paers He it aho 1t 	

ccccuntof 	0f  
U11 



• 

i 

- 

It xzs alleged th at 'qier m-tim1gon to du!y, 9in Das thcugh repeatedly 
cunn1ied nanrsjon the stock no discrepancy s rerio,ted on the above 

particzdczthd dates. Subsequently, discrepancies in stock of papers 'mzs reported to 
Supdt. PSD/CwcJiat! on,,2jjs I.e aftcr7ggfr z'prlon to his duty after expiry 
of leave. On receipt ofrh report ofd!screpancy, Inquity was Int!tuted and shoitage of 
116 Reams and 191 sheets ofprinnng oaoer ofthe size 43X69cms was eabiished. The 

st (if 116 Reams 191 sheets offlie papr of 43Xi59c,ns comes to Rs. 32,383.29 
@Rs. 278.25 per Ream, Thus It tts alleged that the said irI DasfaliIng to observe the 
spirit of rules cofltaIned under Rule 276 of P&T Manual Vol. 11 ?rd edition (2nd rep1nr) 
as well as to exerdse duty as entrusted as per Menio ofdiwjbw ion of works, exhibited 
misconduct and crontribuied towath the lo; ofpaor; worth of R4-. 32,383.29, while 
working as Asstt. Manager PSD/Gyxthjj. 

Thus It is alleged that the said ShrIfiwoJ1 Ch. DasJiled 
to maintain VS01 I nferi/y ; dffl0(i0fl to duty and actedas s uch which was unbecornin4g of a Govt rvant in contraverijon of Pth 3(l) (1) 3(1)(ii) and 3(1) (iii,) of ccs (Conduct Rules) 1964." 

\., 	 On rccwr oh he 'net:iorandwn as said above, tr: ii wan 7j, Das 
equd to diow him to insct the 	nn: of B. 	oudhu the th@z Inwiager 4 

	

	

• In charge and ofSri S r5eswirkdu,a, Afgpt Ciard ofthe Pap@ Cidown, for his feasibility to sithmIt defence Statemp nj vide his kiter dtd. 04-12-2000. 
Considering his request, the photo copy ofihe above said two 

• 	 statements were supplied to Stiwrzn Qi. L)a. vide this office  letter ofeven no dtd,Q. 12-2000. There rSviJjwan Qi. 	thm1tedhjsdced(d22, 
whicn reads as/allows- 

" 
With reference to your m,?jm)rw,dwn no. &JJ09-1198.99 did. 24.. 

112000 servca' on me enclosing thereto a stctcmrjzf ofcJkgcztions vth charge for 
violation of Rules 3(1) (1)3 (1) (1 1),3)(iii) fC( Codut Rules 1964proposIg thereby • 	 to take action against me wider Rule M. 

A dIrctd vidyour above m, J with du respect and 
sbinisfo, beg to p!ace foreyc the fo!!ovng srateraan1 ofmy defence for favour of 
jour perusal and caretid considerapon. reoJi.tic assessment ofthe situation arid facts 

• 	 relating to the allegation again. me and take afa%vurable decision in the mater 
The dkgion preddj pofrteda,e thai there was a shonage of 

papers In the Gcdon amounting to 116 Reams and 191 Sheets ofthe size of 43x69 cm. 
papers. Prior to the 41,resaid pro now.! I tw.zs coiled upon to explain on the .vne 	• : i.:: alle,gatio,is as Ia veiled against 11W and wib's du.e obejuce, 1 submitted ray explanations 
vide lctter dtd.1-2000 bz it is a mater ofre;crj7r that no opinion is made by 
your good selfas to whether my explanation 3w,s' at all w7tenable and downright rejeaed. 
Having regard to my above con! enno;z i held the view that there was tendency and 

'motive to initiate actionggainainzi abruptly to Aaw and exhau&' depaiimeta1 cha.nnl 
to shirk the authority 's responsibility and had ft nct been $o, no allegations relating to • 	
the month of May/98 would have been kweikd flurriedly now at the 12 f/i hour ofmy 

i 	
réiirFmnj 10 COmmence on 31-01-2C)J. Thus it is held and nitionoily ed that 

S 



PH 
A.I 

-3- 

/ 	pr/n cip! es ofjf cc xvre depied and it gocz an the proo ad guide! me; ofthe discipline COVered under the article 311 ojthe indian thn#iiujj0 
conste a!zdpmved by the ateinent di 01-07-98 • / 

	

	and 30-O&p of rbasp B.N (iazdhu,y and rbesjp KoJita rappl!ed to me under your letter No even did. 4-1?-2cjj,h the alleged shp,rage tookp!ace during my leave ie. on 21-05-98 by vy of efi in daj light. Conseaue,ujy doubt arose in the mind oft/ic authority that the stock ofpapers iii the Güdopj 's handled wiaulhorise&y by I/ic jfldalpokdto stop-gap ofJO days qfleave. Evideililythere s dandestin dcci in j 

	

	
collabapjo and even after renowrg the fhctno repoa i*is made to Police 

wid had it be do the s7oien material; i.e. Pa,Jers could have been recovered The 
op g arrange')for mere 10 day; as it ten- to thinh; r1t otherwi3 bope doing sono officefor anding crr; asp,vaiIed re conIted but an o#IdaJ ofdoub chafer 	to higher !Onllty urther as I iow there 1edjc iric In the handUng ofr stk by the o/)lclalpui to £top gap ofmy leave  sl~ bstihite. 	 but ThI: c 'lot examined befirepoing ofa 

p 	

- 

it is my fjryer,J reQuest to ou to  kidejc o 	 judge carefi1ily the point that the Ii f tiz or eft 	deal cs m at!,! buted to the alleged fcJlw ofproper acccwiting ofpaper 2'ock at the time Qfmy reJoi,mg qk, laye on 29.05-98. The po.cldoi and/ètb/JIty ofde, cting any thscrepy In any pa'f!cidar size ofpaçjrs re very remote and instantane as 	in my later dtd. liJ-2o which 1 uld request may L1&y be tre 	as 	Jeftn in (Ms rct and &;o Iiaing due cognIz!ce to what has bn dated In the rdatd matter by Sri &N Chaudhury and arbeswjp kalita. 

Udr thfaas and cIrmance; siwed above and haWng a rcaljtjc view on my long wibkmjth& ;cr,,, cv, rccord thoj any stigrnc 1 u1d feivendy request you to kindly concic1er 'ne irt te nzater ofallegaion with lenien and • exonerwe me Jorn tiie 	iewed of the cñarg andth do juic before my retirement 
•1, 	, 	 Ofl 012 i .z -w -, ,w 

In the fence e f Sn Jh 	. 	 refeed to Ms cane, reoresentation dtd. l 4- 'J.2oy)hIh reads as wider- 
7th referee to the above, I g to a!e that pnor to proccd1,r011 leave w e.fJ9.o5..9,h 	c no d1xrpeicy ofpaper In stock 

That on rmtjon to dy from leave on 25-98 Infacti have ru.o ølied dlffeiènt size of  PqPers Ift Compliance to office order Täprss thd office Ri;hopri,,tj,,g mac/line on diffi?repJ daigs, J happeredlo Wit twice to the Paper,  Godo jbr supply ofpap 
tothffe rcrtprinte,—  on their attendance for 4fiing • P(prs•(1s also for si1py ofpapersj, the zi nfofflce Risho Pnñting Machine and debit of balance of.rock have accordingly beeiz casreti in the &ock Regisrer. On 23.9' had b ma; Jrd rdforppjy of 40 rewn Papers of sire 43x69 cm to U/s Bobby PthTti.' and ndjng houre. Surprisingly found

Priming  
on/v 21 ,'earn 190 sheets Of 	tiflPr'(r aaiIa1!e in stock. / sup lied 2/ ream; p(1prs 10 (lie Pre oii 	and lion avw/abj;iy,51 dock 	repMed verbally 

/X  </ 
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10  t/:c 41c o: The advice of the. ojflce, 1 have ihorozzgh!y checked the six): ofpapers of 
a11 size on 24-O98, and finding no trace olsilortage, the mater wis ieported to the 
authority in writing on 254.96. 

.SIP, In fact the Asstr. Manager Is the QisrodIaj2 of Paper Godo wn and responsible for maintenance ofcorrect iocI ofpapers receivedfrom DSSRD and 
and are usedtQ be kept in a small morn and for want ofproper 

accoinodafjoii storing and stocking ofpapei size wise hampered. 
Very often paper used to be kcpt lnLxing with other si.e ofpapersfor accorjwdojon problem. 

That Sfr, on resizmpz10n16m leave on 29-5-98, on good foJth. I have taken the swc/: as good. During my lncumbe,2cy as Am. Manager, 1 have dischargei my a'uij and 

Under the circcraa.'?ces explained alx've, 1 beg to pray your 
goodseito conidep my case svrnxiheticaj/y and exoneroje me from the charges In 
consideration offaithful and unbJen 

.41. 
sJzed,c rendered to the partment during the per/cd ofmy entire 40 years service. 

thave gone through the imputations ofrnisconducj-  or misbehaviour on which action was proDosed to be taken, iince azerrnf ofthe offidal and all Other coJ2;cted docwnent ofthe case carefidly and observed that the said Sri J!wn C. Das 
could notputfo,wapd any convIncing ground to refitte the charge: brought agaIn' h/in. 

In the d/encp sa!empjt ofihe a (tidal, Sri Das referred to his • earlier representation dtd. 14-11-20(x), wherein Sri Das dearly admitted that the Azstt.Manage,. is the custodlaji ofpaper,  godown and reo7)onsiUe for maintenance of correct stock ofpapers 5,1 Das also staled In his repre-cenjigion that on goodfaith he did take the charge 0/the stock ofpape, as correct, on resiznujlIo to duty after leave on 29-05-96. Being the responsible Goyz. &rvw,t s1J, 
too in ny yeaj of&rvjce on record, 

taking over of&ockof Papers on goodJàIth, on the pc.rtofSri L'$as is the theer 
negligence towards his duty and the re by the said Sri (his contributed towards the loss of papep of the size 43x69 worth ofPs. 3383.29 Thus the very admittance ofthe 

fact by Ihe official itseJfpmd the charges broizg/ii 4gaiizst Sri Dai. 
Further it lsfow?d !har the z!d Sri Das reswned duty on 29-5-98 after leave and he .s-app1iea'pacrs thereatfe, on 46-98 and 1249& The supply included 

the papers ofsize 43x69 also. But Sri Azs aid not report any dIscrepancy, There after on 
25-6.-ps afie'r 27 days ofresüprfonr3 	over ofzhie chaige ofthe Godown, 
Sri Dos reported the discrepancy J.'2 this position there remain no scope to the said SM 
Dos to evade his cont,rThu f/on towards the loss ofXoers under his custody. 

Sri Das in his dfe,€o reprs',h,jj.,,, did. l9-J2-2 000 put a question ofdcn/al 	'raljustjcc too. In this point ft is c - ident that the memorandum enclosing th Imputations OfmiscOndua or misbhayj-,r was wrvd to Sri 
A75 on 24-) 1-20(x) Sri 

Dos was given ample Oppor(wljty to submit his defence represenJajjo ih in 10 days of 
receipt ofthe itter. Sri Das desired to i';spa th aienw,/ of5,1 B.N C1iiidhury and 
Sri Sarbesr kalita, which re supp?Eed to him wdfinally Sr.* L)as submitted hit' 
defence statement on lçLJ2.20(JtJf aer 25 days o recciof ofthe memo ofirnoutajjor1 
ofmisconduct or misbehaviour. In tlzisposjzj0,1 the cpasIion ojdeniai 	 just 
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to the thi Sri D.-II doc not aric ! ci!. 
ri L)as 'i.tsoptp  oa Z1;e s1azenent o1 	B.M. Chaudhury 

and &rbe -war kalila widputfori.ard  tmz 	 ' ulher isus d:ich are not at all CQnV1?ICIng 

to vau, C, his co;2tnbrlons towards th !oss to th Go't. 
Thfoo!ngth!cao's tide abcve clearly e.s -tah!ish the 

charges brought agazn.st Sri Jtwan CDas and iund that the said Sri Das contributed 
towards 11w loss ofjprs worth ifR. 32.333. 22 	iuriiig as AssiL Manager, 
P0/0wd2at!-22. Thcrcforc, kcepzig ir. %-It. 	pa 	recoipircnf ofloss, cciiscd to 
thp Cc,vt.and in mt thp ipnd ôf;u,iie. 1:p 11.'lrni-,,p ordprs art' passed- 

Order. 
Sri A. C. Da SupdL Postal Stcres DqiWGwiaJ ati-21, ii ereby 

ordcr that cm amount of Rs 16000'- f-SlAyeen.thausand) only berecceredfromthc 
pay ofri Jiwan Ch. Das As Manager.P.5WiGuwahcui —21, coinriien dng from the 
pay fur th e month of Januw-j/2001 on L"Mu' idineids Ccy  Rx 200W-per month. 

- 	 5d 
(ttaDaJ 

ipdt. Postal aoras Depot 
Guwahati-21. 

- - - 	 - 	 - 
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I 	
To 

/ 	
The stt • Supdt. / 	
Guhatt 	

GuWhet1 781 oo. 

Ref2.. t*rno No, SDRfliO 4/2000..2001 dated 29.1 .2000, I 

Sub3.. 	 6tatcrnont su 	by 3hz -i. Sab) Ram 	 ntP.A. P.S.D., Ourahj. 

8jr 

Most respectfj, I zubr,4Lt the £oI3.oing Defence 

Statent In r0ferenc. to your OEf 
	Memo 

14/2000..2301 dated 29.11.2000. 

Before giving the Paxawi.se  reply of ttse charges 
it 4* 	 to give bck 

of the CO • an Careful ecrutj, of 
recordsof Stock 

Book of P,t (Ex..1)Which did nor. Cow red 'ith 
thc repor't of inq*gr, 

Offictr 	
it has bean ceon 

ducing the period of leave of irj JlWan Chn]ra Das 
the regular att# 	

and also prior to my ac.. 
mont as lOok Oftr 	wag 	hri Subh 	Chadra choh 	th re1ar Maar 

PSD/ hs upPUed 
quantity of 35 H 88 	

E Printlng Frn of o1 go  
43 X 69 cu Lo ?4/i. aaJy Ratitj Preso 'jthout foi' 

O"ing any 
Official prqcedura frcz the PProprita authority. 

This CUppy Could not be treaj as an erg, nature 
as it Is found from the entry 1ade in the  StOck Book 

ahowng date entry as  jj1B 	
per entry 

in Stock Book it 1t, vary c1ez- the orth& of 
SUpply WfE) 

'i 
2 • I .1998 • The cir* van not azuthd till 

184 .1998. But irj Subh 	
ChO,z- 34flar has PDXTIOnZ11y executed tho Supply 	19.5 .1998 in 

of rcgU3z- Aeette tflor after gp of Live (5) 

1;c;\ 	
C td. • 2 

I 
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I ,  

I. 

1 
f 

1 	' - 

'4 

cic*itho fra the date 01 approvaj • floreover tri 

Subhac Ch4u2r rnfury did not makeany entry on 

the ROY OeOlStOr aho4ng part1cu1 Key taken by him 

on 19 .5 . 199 . MOreaver ahri ChoWdhUrY could havo oxo 
cutad the order of aupp3.y in proctitae Of rogulnr Møtt. 
Manager tsithLn the pstjod  from 2.1.1999 to 19.5 .1990. 
After a cution of said eupp]y ho ava.ticd tx leavo 

of L.T.C. with effect from 20.5.199. Xt may be Stated 
that a0 per mctrjbuti on of icrks (E3.4) the Solo roa 

ponaibj1j of supply of papers is Vested on Aactt., 

Manager not on tanaçpr. Prara it appears that Shrj 

tho'dhury (P.S.D.) dth malafido intentions and with 
a motive 

bohindO=cutod thD Supply order dated 2 • 1 • 1990 
on 19,5 61990 tdthout Eo11o11, any official procedure. 

Xt may b approhcnd that Chri. thOthuy Manager (?SD) 

might misused his -official posjtjen to give favour to 

come of his interested pergow &ring 
absence of regular-

Aoatt.flaner on 195 	Prca the above fact and 
CircuJtgtancac it may 

be as"=Dd that the chortaç of- 
Printing POpOZ may be occure on 19.5 .1998 when it was 

vppii to M/a. tfl%ity 1%athj Preeo aø per 8tOckDoo)z 
"19.5 .i998 entry on 

le 
That with regard to Art,LaTh of ehigeo Anfloxuro..1. 

Attic le-.1 I bog to ctato  that I took over the chargo 
GO 

look aftor Aostt. Managor (P.s.D.) Vice rj. .Yiwan

Chandra 
	- 

Dac Aott. Manager (P.S.D.) biho taa wi Medical 

leave with efoct from 19.5.1998 to 29*S*j998 . in addi.. 
ti on to ray o. dtjea • rj Jiwan Charu3ra Das or the 

- authority did not give me any portw4ty ina*&uct1on 

or order to verify the StOCk with tho Stock Register. 

1 	 , - 	 Contd.'. 3 
4. 

! 

/ 



L 

/ 

• 	S X hv wr1tten a lcttcr to thc uth,rjt, thnut 

	

y iibJ.1ity to cp 	tho 	 look itor 
A3z3tt. knQgr, But the authoji, rojcctj ny prayor 
and Ub.fljODj 0  hnoc Z cannot bo h Id rocponcil)lo 

for cny lsz, c itto4 by tho authcrity, 

2. Th(t 14th rocrd to Atic10 of chargoc ticlox 

I bog to atat4 that saift arr not 
C0rrGCt and honce  

dQfl1ted by i. 

AQ per fleno of Die tti.butjcrj of Works (1*.4) 

flothing has been zintjcne 4xt oacemp4ning of 
Group •D' ctaff with the Aeett. Ianagx to Godovn 
for oupply of Printing Pap re to PXeee • The Momo of 

fltctributj of ;r.s (ZX4) has voeted solo raspon.. 
Bibility of atock of Paper to the Ass3tt. Manager and 
cU per the VOs?onsibil.tty X ztkNolled Papera to M/s. 
Oitanj3.j Prixittn Press 4th fuli. e4tjagactjon. 

an 
 

approvj of 8Uply to Pt/ac, VitanAu Printing Prcu 
by t1i 	pit. .pso/OH in file the JXia3ing Matt.(p;..l) 

has preed the order and placed it In the table of 

 following  Man*r. The order  sllp ws isaue with the 

papors to be euppued to the fl/a, Git 
njal.t Printing Praa. 

Size (in CM) 	Quantity 
43.z 69 	 41 R 430 eeta $6x91 	 19R 
56x71 	 447eete 69* 

	

u look 4ftr 	 ri 11niponara Uith 

(PW2)hwv'1 ov..r theelip to a and aad ma for 

8Upp]y of Pa,orz to M/a. QLtnjj Printing Preco from 

Godm. 	 X 	 tL 3  ccy  02 the 0oc2ot 

/ 
COil W 4 

------V 
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/ 

31 	 _ 1/ 

/ 	 from the manager SD(R on giving Initial in the Key 

RQUister - with time cnd date. Aftor that I proceeded 

/ 	 for Godown to Supply papere • floforo opening the Codown 

I found Shri Sarbeavar KaLtta (Pil-3) flight Oard of the 
ca.td Codoim, itho v8 in fr*t of the Godown door. Zn 

,.. 	a Opened the door of the 

Godcw and Supplied papers to the concerned fir m ac 

per oidr slip given by the ManaWr after careful 

Counting of peper81b Xte&tet41y on cc*91etion of Supply 
of papers I had closed the door of Oodowti in presence 

of Shri Sarbeawar KaLita me Guatd and I loft the 

Godon '4th hir* t4ich has been aaitted by hira (P*.3) 
in his otetnt. After arrival at the main bu.tldinçj 
I had keturn the Xey to look afar anar ri Dhupendro 

Nath chovdhury  0*02) with Making entry in the Key 
• 	 Register with UMN date, and signature. 

It is worth tcç( Mantlon here that I aeked as' 
look ftu 	Nanatpi, vith effect. from 20.5 .lDO to 

• 	 29954999 Shii Jiein thandra Dn (pw'.4) the regular  

ioctt. Mana,r had recurncd to his duty aftor avctiung 

leave on 29.84999. After reaurrptjon of duty Shri Jian 

Chandra D3 Aostt. 1anagzr did not vorifjed the stock 
• 	 • of the Oodot'i t4 th the Stock Rcjister M with me • Shrj 

Ji1en Chandra Das had ondd the papers Godown in throo 

(3) oubecqunt datteo i.e. on 4.6.1998 11.6.1998 and 

12.6.1998, Ho OuppLiod papers to dtf4rent flrw, flut pot 
he di dISM report any loss or chortags of papers till 

12.6.1998. In the QrQuIrY report it has not been mentioned 
what O'ceof papers the A88tte Manager Supplied on 
496.19988  11.64998 and 12.6.1998. 

Cont.d.. S 
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\ 
: 

t!éL 1  Cl 10v Qn Lt ith 	If 	 2iTt 

.uLptt&1 to his 	 O -z U u(unt dato ci 

23.64cD: &Lai Cdhuy ni.Lr:d the ru1ür J3tt. 

14 ana4j it Shrl JI zan Chandra naa (Pi4) &out the a took 

postitten of a particular parr of site 43 x 69 Cl. r.a i 

it can be ceavily preud that shortage of that 8iz 

of pzpera was within the ]ukowledge of Shri Chowdhury s  

the reçula )lanapr P.S.!)# on rinjuiry of 8hri Chodhury 

• Manaçr tba A*ttv )1anajr Shri 71tan Chandra Da8 

0*u'4) exrained nd mported chattaga of pur of 

oize 43 x 69 Ca art  2.3.198 aftzr (tenty oovn) 27 

diya Ercm his rWumpt.Lon to duty After leave. 

Shri 8.1111  nazar HtIcj (dw$) enquired about the 

lose and his report of enquiry it has been shown the 

lose of 116 It 191 Shoet of paper 3ize 43 x 69, CM. The 

enrilry cf ficer did not fully g(ma through the aX). 

es 1.cct of the atter WA also did not scrutinized the 

rateri31e 

 

aii tcecrds. Me filed a bia5. report and erronuous 

£tridin9 of the matttr e  yrcm the above fact, I cannot 

be held reepon$ ble for any shortage of Printing 

Papers in Godown. I have done my dutica with full. 

rspcnsibiLtty, devotion and hesty without any math' 
fide intbnticn in ad&ttton to zty duties. 

Thanking you 

i ithiully 

ç, 	 •J• 	.D/Giciti 

— 


